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MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 20th September, 2007

5.0, 1583(E).—In ¢xercise of the powers conferred
by sub-section (2) of Section 4A of the Companies Act,
1956 (1 0f 1956). the Central Government hereby specifies
the following institutions to be public financial institutions
and for that purpose makes the following further amendiment
in the Notification of the Government of India, published
inthe Gazetie of India dated the 13th way, 1978 in Pare 11,
Section 3, sub-section (ii), in the erstwhile Mini siry of
Law. Justice and Company Affairs (Department of Company
Affairs) vide number $.0. 1329 dated the 8th May, 1978,
pamely :—

In the said notification, after serial number 49, thi
following serial numbers and entrics refating thereto shall
be added, namely —

“30. Tamil Nadu Urban Finance and Infrastructure
Development Corporation Limited.

51. Kerala Power Finance Corparation Limited "
{F:No. 3587004/CL. V]
IITESH KHOSLA. It. Secy.

Note.—The Principal notification was published vide:
number 5.0. 1329 dated the 8th May, 1978 and
stbsequently amended by —
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No, 5.0. 330, dated 21-2-1988
No.8.0.T(E)dated 3-1-199()

No. 8.0, 238(F) dated 20-3-1990
No. 5.0 321(E) dated 12-4-1990
No. 8.0, 674(E) dated 31-8-1000
No. 5.0, 484(E) dated 26-7-1991
No. 8.0, B12(E) dated 2-12-1991
No. S.0. 128(E) dated 11-2-1992
No. 5.0, 765(E) dated 8-10-1493
No. 5.0, 98(E) dated 15-2-1695
No. 8.0, 247(E) dated 28-3-1995
No. 8.0, 843(Ejdated 17-10-1995
No. 5.0. 859(E) dated 27-10-1995
No, 8,0, 529(E) dated 23-7-1604
MNo. 5.0, 857(E) dated 9-12-199n
No. 8.0, 433(E) dated 14-6-1909
No, 5.0, 440(F) dated 17-3-2002
No.S.0. 322(F) dated 25-3-2003
No. 5.0, 518(E) dated 9-5-2003
No. 5.0, 674(E) dated 12-6-2003
No. 8.0, 219(E) dated 23-2-2004
No, 5.0: 544(E) dated 30-4-2004
No.S.0: 1531(E) dated 25-10-2005
No.S5.0; 20(E) dated 8-1-2007.
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